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PUBLISHED BY AUTHORITY

No. 12] HYDERABAD, MONDAY, FEBRUARY 9, 2026.

TELANGANA ACTS, ORDINANCES AND
REGULATIONS ETC.

The following Act of the Telangana Legislature,
received the assent of the Governor on the 7th February,
2026 and the said assent is hereby first published on
the 9th February, 2026 in the Telangana Gazette for general
information:-

ACT No. 12 OF 2026.

AN ACT FURTHER TO AMEND THE TELANGANA
(REGULATION OF APPOINTMENTS TO PUBLIC
SERVICES AND RATIONALISATION OF STAFF
PATrERN AND PAY STRUCTURE) ACT, 1994.

Be it enacted by the Telangana State Legislature in
the Seventy-Seventh Year of the Republic of India, as
follows:-

1. (1) This Act may be called the Telangana
(Regulation of Appointments to Public Services and
Rationalisation of Staff Pattern and Pay Structure)
(Amendment) Act, 2026.

Short title
and
cornlnence.
ment

A. 181
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(2) it shall be deemed to have come into force on
and from 25th November, 2025.

Amendment 2. In the Telangana (Regulation of Appointments to
ef Section Public Services and Rationalisation of Staff Pattern and
ict No. 2 of Pay Structures) Act, 1994, in section 4, in sub-section (2),
lw4. after clause (e), the following clause shall be added,

namely:-

“(f) to the appointment to be made in compliance with
the decision of Council of Ministers vide resolution
C.R.No.426/2025, dated: the 17th day of November, 2025.”.

Repeal of
Telangana
Ordinance
7 of 2025.

3. The Telangana (Regulation of Appointments to Public
Services and Rationalisation of Staff Pattern and Pay
Structure) (Amendment) Ordinance, 2025 is hereby
repealed.

B. PAPI REDDY,
Secretary to Government,

Legal Affairs, Legislative Affairs and Justice,
Law Department.

PRINTED AND PUBLISHED BY THE COMMISSIONER OF PRINTINGn
LEGISLATIVE ASSEMBLY PRESS, HYDERABAD.
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PART IV-B EXTRAORDINARY

PUBLISHED BY AUTHORITY
No. 13] HYDERABAD, MONDAY, FEBRUARY 9, 2026.

TELANGANA ACTS, ORDINANCES AND
REGULATIONS ETC.

The following Act of the'Telangana Legislature,
received the assent of the Governor on the 7th February,
2026 and the said assent is hereby first published on
the 9th February, 2026 in the Telangana Gazette for general
information:-

ACT No. 13 OF 2026.

AN ACT FURTHER TO AMEND THE TELANGANA
(REGULATION OF APPOINTMENTS TO PUBLIC
SERVICES AND RATIONALISATION OF STAFF PATrERN

AND PAY STRUCTURE) Acr, 1994.

Be it enacted by the Telangana State Legislature in
the Seventy-Seventh Year of the Republic of India, as
follows:-

1. (1) This Act may be called the Telangana
(Regulation of Appointments to Public Services and
Rationalisation of Staff Pattern and Pay Structure)
(Second Amendment) Act, 2026.

A. 182
III

Short
title
and
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ment
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(2) Save as otherwise provided in this Act, sub-
section (1) of section 2 shall be deemed to have come into
force with effect from 25th November, 1993, being the date
of coming into force of the Telangana (Regulation of
Appointments to Public Services and Rationalisation of Staff
Pattern and Pay Structure) Act, 1994 (Act No.2 of 1 994) .

(3) Save as otherwise provided in this Act, sub-
section (2) of section 2 shall be deemed to have come into
force with effect from 1“ September, 2004, the date of
introduction of the National Pension System introduced by
the Government of India as adopted by the Government of
Telangana.

S

(4) Save as otherwise provided in this Act, sub-
sections (3), (4) and (5) of section 2, shall come into force
on such date as the State Government may, by notification,
in the Telangana Gazette, appoint.

(5) Save as otherwise provided in this Act, remaining
provisions of this Act and sub-section (6) of section 2, shall
be deemed to have come into force on the 25th November.
2025

Insertion
of
new
sections

7B, 7C,

7D, 7E, 7F
and
7G.

Act No.2

of 1994.

2. In the Telangana (Regulation of Appointments to
Public Services and Rationalisation of Staff Pattern and Pay
Structure) Act, 1994,-

(1) after section 7A, the following section shall be
inserted, namely,-

“7B. Regularisation of Services: Notwithstanding
anything contained in any rule, judgement, decree or
order of any court, tribunal or any other authority, the
regularisation of services of persons in terms of the
first and second provisos to section 7, shall be and
shall be deemed always to have been with
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prospective effect from the date of appointment
against a substantive vacancy carrying a regular pay
scale.”;

(2) after section 7B as so inserted, the following
new section shall be inserted , namely,-

“7C. Commencement of qualifying service for
pension: Notwithstanding anything to the contrary
contained in any law for the time being in force,
including the Telangana Revised Pension Rules,
1980, the qualifying service for pension in respect of
persons whose services are regularised as per the
provisions of this Act, shall commence only with effect
from the date of appointment against a substantive
vacancy carrying a regular pay scale.”.

e

8

(3) after section 7C as so inserted, the following
new section shall be inserted, namely,-

“7D. Applicability of Pension System:
Notwithstanding anything to the contrary contained
in any law for the time being in force, including the
Telangana Revised Pension Rules, 1980, the
persons who are appointed against a substantive
vacancy carrying a regular pay scale on or after 1 “
September, 2004, as per the provisions of this Act,
shall be eligible to avail pensionary benefits only under
the National Pension System or any other pension
system, as adopted by the Government and amended
from time to time, or any other pension system
brought into effect by the Government.” .

(4) after section 7D as so inserted, the following
new section shall be inserted , namely,-

“7E. Protection of action: (1) The pensions
disbursed, reckoning the qualifying service from a

A. 182..2_
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date earlier than the date of regularisation, whether
in pursuance of an order of a Court, Tribunal or
otherwise, which has attained finality, shall be
continued and no amount shall be recovered:

Provided that where such pensions are fixed
subject to the result of Special Leave Petitions, and
Writ Appeals, or other proceedings, the same shall
be governed by the provisions of this Act.

(2) The pensions of persons who become
eligible under the Telangana Revised Pension Rules,
1980, even though regularised after 1 “ September,
2004 in pursuance of an order of a court, tribunal or
otherwise, which has attained finality, shall be
continued and not be recovered:

e

Provided that where such pensions are fixed
subject to the result of Special Leave Petitions or Writ
Appeals, the same shall be governed by the
provisions of sections 7B, 70, and 7D of this Act.”.

(5) after section 7E as so inserted, the following
new section shall be inserted, namely,-

“7F. Abatement of Contradictory Claims:
Notwithstanding anything contained in any
judgement, decree or order of any court, tribunal or
other authority, the claims for pension contrary to the
provisions of sections 7B, 7C and 7D shall stand
abated and accordingly:-

a

Lb

a) No suit or other proceedings shall be instituted ,
maintained or continued in any court or tribunal or
other authority against the Government for pension
otherwise than in accordance with the provisions of
sections 7B, 7C and 7D of this Act
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b) No court shall enforce any judgement or decree
or order directing grant of pensions otherwise than in
accordance with the provisions of sections 7B, 7C
and 7D of this Act and all proceedings pending in any
court or tribunal or other authorities claiming pension
otherwise than in accordance with the said provisions,
shall abate forthwith.”.

(6) after section 7F as so inserted, the following
new section shall be inserted , namely,-

P “7(i Power to make Rules for implementation of
sections 7B to 7F: The Government may, by
notification, make rules, regulations, schemes
or orders to carry out the purposes of sections
7B to 7F.”

3. The Telangana (Regulation of Appointments to Public
Services and Rationalisation of Staff Pattern and Pay
Structure) (Second Amendment) Ordinance, 2025 is hereby
repealed.

Repeal
of
Telan-
gana
Ordinance
No.8 of
2025.

a

B

B. PAPI REDDY,
Secretary to Government,

Legal Affairs, Legislative Affairs and Justice,
Law Department.
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PUBLISHED BY AUTHORITY
No. 23] HYDERABAD, MONDAY, MAY 4, 2026.

TELANGANA ACTS, ORDINANCES AND
REGULATIONS ETC.

The following Act of the Telangana Legislature
received the assent of the Governor on the 2nd May, 2026
and the said assent is hereby first published on
the 4th May, 2026 in the Telangana Gazette for general
information:–

ACT No. 23 OF 2026.

AN ACT FURTHER TO AMEND THE TELANG ANA
(REGULATION OF APPOINTMENTS TO PUBLIC
SERVICES AND RATIONALISATION OF STAFF

PArrERN AND PAY STRUCTURE) ACT, 1994.

Be it enacted by Legislature of the State of Telangana
in the Seventy-seventh Year of the Republic of India, as
follows:-

1. (1 ) This Act may be called the Telangana ShodUtle
(Regulation of Appointments to Public Services and I:!
Rationalisation of Staff Pattern and Pay Structure) (Third :om
Amendment) Act, 2026.

A. 200
[1]
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(2) it shall come into force on such date as the State
Government may, by notification in the Official Gazette,
appoint.

Amend-
ment of
SectIon
4.

2. In the Telangana (Regulation of Appointments to
Public Services and Rationalisation of Staff Pattern and Pay
Structure) Act, 1994, in section 4, in sub-section (2), after
clause (f) , the following clause shall be added, namely,-Act

No.2 of
1994. “(g) to the appointment to be made in compliance

with the decision of Council of Ministers vide resolution
C.R.No.265/2025, dated: the 6th day of March, 2025.”.

B. PAPI REDDY,
Secretary to Government,

Legal Affairs, Legislative Affairs and Justice,
Law Department.

PRINTED AND PUBLISHED BY THE COMMISSIONER OF PRINTING AT
LEGISLATIVE ASSEMBLY PRESS, HYDERABAD.


